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IN rHE CENrRAL ADHINISTf/.:ATIVE TRIBUNAL, 

JAI?UR BEt~H, JAIPUR. 

Date of order: 24-9-~6 

Veeramuthil · .•• Applicant 

Vers1.1s 

Union of India arrl Ors. • • Res porrle nts 

Mr. R.C.Gaur, counsel for the ap_plicant 

CORAM: 

Hon'ble Mr. Gopal Krishna, Vice Chairman 

ORDER 

Applic~nt, Veeramuthu has filed this application 

under Section 19 of the Administrative Tribunals 

Act, 1985 (for short,.the Act), for aprx>intment on 

compa.ssionate groun:'ls under indigent circumstances 

. on the death of his father t·Jhile in service as a 

Khaiasi in the Jaipur Divis ion of the In1ian RaihJays. 

His father has expired on 9-8-95. The applicant has 
minor 

stated that he has 5/brothers and sisters and the 
c;r 

applicant being a rna jor son of the deceased railway 

employee, is under an obligation to lookafter the 

family. The learned counsel for the applicant does 

not want to press this application on merits but he 

intends that the notice for demand of justice at 

Annexure-~6 dated 30-7-96 be treated as a representation 

1.1nder Section 2 0 of the Act and ·the same 1:-€ decided 

on merits. 

2. We, therefore, di~pose of this OA at the 

stage of admission with a direction to resporrlent 

No.4 to take a dec is ion on the notice for demand 

(4~~ of justice/representation at Ann.A6 dated 30-7-96 

..• 2/-



·- ·- ---~- -- --·- - ----------

\ 
II 

-2-

on merits thro1.1gh a spea-king order within a period 

' of 3 months(Jx__Q)n the date of receipt of a copy of 

thiS order. A copy of the OA alongw ith the P-.nne::-:ures 

thereto shall bE: forwarded t\:; respon:i.ent No.4· for 

necessary action. 

CrKM~ -
(Go pal Krishna) 

Administrative ~~mber 
Vice Chairman 


